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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHT.

Regn.No.CCP-291/91 In _Date of decision: 11,12, 1931
Shri Kuldip Singh eee. Petitioner

Versus
General Manager, " «ee. Respondents

Northern Railway,
Baroda Houss,
New Delhi,

Fer the Petitioner oo os Shri Umesh Mishra, Céunsel
For the Raespondents eeee Shri 0.N. Moolri, Counsel
CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon ble Mr. B.N. Dhoundlyal Administrative Mémber

1. Whether Reporters of local papers may be allowed
_to see the Judgment7tb4
2. To be referred to the Reporters or not? \sg
JUDGMENT

(of the Bench de11vered by Hon'ble Mr. P K. Kartha,
Vice Chairman(J))

The petitioner in this C. C @ is ane of ths
nrlglnal applicants in DA-331/87 uhlch W as disposed of
by judgement dated 10,5,1988, The petitioner, who wasg
a railuay employes, had been removed From_sérvice undsr

Rule 14(ii) of ths Railuay Servants - (Discipline & Appeal)

‘Rules, 1968, withHout hol?ing an inguiry vide order dated

14,6,1980, He filed a writ petition in the Delhi High

Court along u1th ohhers, which was ultimately transferrad
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to the Supfeme Court and the same was decided along
with Union of India Vs, Tulsi Ram Patel, 1985 (3} SCC
398.

2, The revieu petition filed by the patitioner

r

thersaftery demanding Full ahd complete enguiry, ués
rejacted by the respondents, In view of this, he filed
0A-331/87 in the Tribunal, seeking the same relisf, By

judgement dated 10,5,1988, Ehe Tribunal directed him to
4" =

send a copy of the revisu pstition te the respon@;ﬁ%g.

_—— . -~

. . s .
who were directed to dispose it of, ;in accordance with
; :

law, He uwas also gigen the iibertylto approach the
anpropriate legal forum in accordanc?{g}th law, in case
he was still aggrisvad by the orders oF\Ehe respondents,
- He was also allowed to reméin in posséss;gn of the
railuay quarter till the disposal of theérauieu applica-
: { )
tion by the respondants subject to his p;ymant of rent,
as per rules,
3. It has b2en allegad in the C,C,P, that the
raspond ents have not complisd with the directions given
by the Tribunal, According to him, the respondents have
no material against him and that is why, they are rgluctant
to hold an snquiry, He has Furﬁhar stated]that ha is on

the verge of starvation and that his children are denied

the necessities of life, He has undesrtaken to maintain
}

4

neace during the enguiry and not to delay the same in

o~

any manner,
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4, We have carefully considared the matter. In the
case of Shri Curu 3ial Joshi against whom 2lso similar
proceedings had besen taken and who was also an applicant
in UA-331/87; tﬁis Tribunal has disposed of CCP-G61/89
filed by him by judgemsnt dated 29.11.1991 athr hzaring
the learned counsel for both the partigs, The reasons

set out in paras, 5 to 9 of the szid judgement equally
hold geod in-the case of Shri Kuldip Singh, the petitioner

in the present C.C.P, Accordingly, taking inte account

. the fact that more than a decade has passed from the

date of removal of the petitioner from service during
which pariéd, he had remained unmemnloyed, and the fact
that he and his family have bheen deprivgd of pensionary
and other retiremant benefits, We remit the cass to the
rgspandents with the dirscticon to hold a regular sencuiry
in accordance with the provisions of the Railway Servants
(Discipline & a4pp=al) Rules, 1958, The petitioner shall
cooperate with the conduct of the encuiry in all stages,
The enguiry shall be held as expeditiously as possible,
but in no svent later than six months from the date of
communication of this order, The C.C,P, is dispaossd of
accordingly, treating it as = Mispellanéuus Petition,

5. There will be no order as tec costs,
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hUUHdiyal) ;Q,y"?: (poK. Kal‘tha)
fdministrative Member Vice~Chairman{Judl, )



